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~ ACT No. XIX oF 1917,

®

' " [Passep BY THE INpraN LingrsrAtive CouNoin.]

(Réeeived the assent qf - the GQovernor General on the 19tk
g September, 1917.) -

~An Act to Amend the Indian Paper Cur-
| rency Act, 1910, and the Indian Paper - -
Currency (Temporary Amendment) Act,
1917, R o

;.n of 1910, ‘ ﬁ:]_-HEREAS it "i's__éxpedi:_’ent to amend the Ind1a.n -
o Paper Currency Act, 1910, and the Indisn.
- Xrof1917.  Paper Currency (Temporary Amendinent) Act, 1917 ;-

« It is hereby enacted-as follows:—

: 1. (1) This Act may be called the In‘d’ia@. Paper gﬁor_etitié and’
~ Currency (Amendment) Act, 1917 - ’

uration.
(2) Sections 6 and 7 shall have opeiation
~only during the continuance of the present war, and
- for a period of six months thereafter. R
- 2: Section 8 of the Tndian .Paper Currency Amenduent
%1 ot 1017, (Lemporary Amendment) Act, 1917, shall be.con-§; Ack XE.
T strued as if for the words *“three hundred millions? of 1917, -
the words * four hundred and twenty millions ”’ were: -
substituted. :

, . 3. In clause (@) of section 2 of the Indian Paper Amendment
FLoE 0. . Gurrency Act, 1910, (hereinafter referred to as the Sisection2.

said Act) after the words * value of * the words *ope 1910.. o
rupee, two and a.half rupees *, shall be inserted, e

4. In scction 8 of the said Act, the words ¢ not Amendinent

R ; g ’ ‘ A of section 3,
© ‘being less than five rupees '* shall be omitted. - Act ILof
- 5. In section 15 of the said Act, for the words oAiplseegg?’fné
“five rupees’ wherever they occur the words 1g Aotk ot
“ one rupee’ shall be substituted. - 6.1 1010,

1

E-
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Amendment  §_ In section 19 of the said Act after the
Stator ” words ¢ the' Governor General in -Council” = the
1910.  words ““including any gold coin or bullion held
on behalf of the Governor General in Council by

~ or under the control of the Government of any

- part of His Majesty’s dominions for  coinage or

_ such other temporary purpose ” shall be inserted.

Amendment 4 Tn section 21 of the said Act after” the
21, Aot 1l words © the Secretary of State for India in Council”

of1910.  where they last ocour, the words “or to the
Government of any part of His Majesty’s dominions
or from any such:Government to the-Governor Gene-
- ral in Council""shall"_be;inserted.(_ . -
Amendment © . .8, Tn clause (a)of sub-section (2) of section 29’
29 (2) (@), of the said Aect, the words and signs *(not being
st ilof  less than five rupees)” shall be- omitted. | :
Repiil of Q3 The Indian Paper. Currency (Amendment) g 1007,

mot 1917, -Ordinance, 1917, is hereby repealed,




